
5261 Written   Answers [2  SEP.   1966] to Questions 5262 

(b) No specific cases were brought to 
notice. 

(c) Does not arise. 

INDIAN  FRONTIER ADMINISTRATIVE SERVICE 

1054. SHRI SUNDAR SINGH 
BHANDARI : Will the Minister of HOME 
AFFAIRS be pleased to refer to the answer to 
Starred Question No. 214 given in the Rajya 
Sabha on the 25th February, 1966 and state ; 

(a) the number of persons recruited to the 
I.F.A.S. in and after 1955, from the various 
services; 

(b) whether any test was held foi those 
mentioned in part (a) above, if so, when it was 
held; 

(c) how many of these have been included 
in the I.A.S, cadre; and 

(d) whether the details of the scheme to 
form a joint I.A.S, cadre has been formulated, 
if so, what are the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI) : (a) 76. 

(b) Recruitment was made on the advice 
of a special selection board. Interviews were 
held but there were no written tests. 

(c) and (d) As details of the proposal are 
still being worked out, there is no question yet 
of the actual number being taken in the I.A.S. 

 

 

f[FixATioN    OP PAY OF CLASS IV EM-
PLOYEES OP ANTIBIOTICS PROJECT, 

RISHIKESH 

1055. SHRI SUNDAR SINGH BHANDARI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the answer to 
Unstarred Question No. 386 given in the Rajya 
Sabha on the 5th August, 1966, and state : 

(a) whether it is a fact that after the 
revision of the pay scales of Class IV 
employees of the Antibiotics Project, Rishikesh 
with effect from the 1st April, 1965 the pay re-
fixed for the employees who had put in 3 to 4 
years of service and for those who had put in 
one month's service, was the same; and 

(b) if so, the reasons therefor ?] 

 
tITHE MINISTER OF PETROLEUM AND 

CHEMICALS (SHRI O. V. ALAGESAN) : (a) and 
(b) The manner of refixation of pay of the Class 
IV employees, in implementation of the award 
of the National Industrial Tribunal, was 
indicated in the award itself. The award did not 
provide for. any weightage for length of service 
in the matter of re-fixation of pay in the revised 
scales.] 

t[ ] English translation. 


